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The District Magistrate,
Una, District Una (H.P.).

The Consultant (Judicial),
Hon’ble National Green Tribunal,
Faridkot House, Copernicus Marg,
Near India Gate, New Delhi,
Delhi-110001.

No. 236 /ADC/LFA
Dated  12.06.2023

Original Application No. 372/2022 titled as Avinash
Vidhrohi versus State of ILP. pending before the Hon’ble

NGT.

It is respectfully submitted that the Hon’ble National

Green Tribunal, New Delhi vide order dated 16.05.2023 passed in

Disirict Magistrate,

Una, District Una (HaFgresaid Original Application has directed the respondents No.3 and

5 to file their reports regarding present status of each of the mango

trees illegally pruned and also regarding assessment, in monetary

terms, of the damage caused by the illegal pruning of mango trees. It

is further submitted that the District Magistrate Una i.e. undersigned is

arrayed as respondent No.5 in aforesaid Original Application.

Therefore, in compliance of aforesaid order dated 16.05.2023 of the

Hon’ble National Green Tribunal, the reports were sought from the

concerned departments vide this office letter No.150-153/ADC/LFA

dated 24.05.2023. In response of this office aforesaid letter dated

24.05.2023, the Divisional Forest Officer Una Forest Division Una
(H.P.) vide his office letter No. RK/NGT/2474 dated 06.06.2023



%J
D txic;&gistrate,

Una, District Una ISFg)e  of | No. | No. of [ No. | Volume | Market | Assessed GST Total
Range of branches | of inM3 | rates of [ Value 18% Amount
trees logs green
' standing
trees for
the year
2022-23
(in
Amount
in
(Rs.)/m3
Amb 172 | 303 1014 | 22.321 12246/- | 273343/~ | 49202/- | 322545
Bharwain 29 84 0 9.762 122406/- 119545/« | 21519/~ | 141064
Frand \ZOI 387 1014 | 32.083 463609
Total

(copy annexed as Annexure —A) has reported that the spot inspection
of each tree has been conducted in association with the field staff of
Amb Range on 24.05.2023. During the inspection, it has been noticed
that in some of the trees, new shoots are coming out from the lopped
branches, whereas it is absent in most of the lopped trees. There iS no
visible affect on the growth & health with reference to drying of trees
of all the illicitly lopped trees. Only one Qjrus tree bearing marking
numBer 55 in Jadla beat has been found to be dried up after illicit
lopping. The damages have been assessed for the lopping of the
branches. He has also reported that the market rates of green standing
trees fixed for the year 2022-23 by Pr. Chief Conservator of Forests
(HoFF) H.P. Shimla vide letter No. Ft. 21-700/82 (S) Vol. VIII dated
70.10.2022 has been taken into account while assessing the damages.
The value mention in the above referred letter is for the timber
whereas to take a strict and stern action against the defaulters and to
send strong message in the public the rates has been used for the
lopping of branches too. He has also reported the assessment of

damages which is mentioned as under: -
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It is also submitted that as per the latest report received from the
SHO, Police Station Gagret District Una through the Superintendent
of Police Una vide his office letter No. 2023-22918 dated 06.06.2023
(copy annexed as Annexure —B), the criminal case FIR No. 38/2022
dated 29.03.2022 registered at Police Station Gagret is now listed
before the court of learned JMIC-III, Amb on 21.08.2023 for proper

order.

The reply/response is submitted for favour of consideration of

the Hon’ble National Green Tribunal and the same may kindly be

accepted.
Yours faithfully,
m."" .
Mahendra %I;Gurjar, IAS
Encls. As above. RishiieMylgisitele,

UnsaDivtiss o R P.).
Ph. No. 01975-225800.
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Divisional Forest Officer
Una, Forest Division Una (HP)
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To:

The Deputy Commissioner

Una, District Una, HP.
Subject: - 6.A. No. 372 of 2022 titled as Avinash Vidhrohi versus State ‘of H.P.
Sir, " .

Please refer to your “office letter No. 150-153/ADC/LFA dated
25.05.2023 & in continuation to this office letter No. 1692 dated 11/05/2023; on the above
cited subject.
2. In this connection, it is submitted that the spot inspection of each tree
has been conducted in association with the field staff of Amb Range on 24.05.2023. During the
inspection, it has been noticed that in some of the trees, new shoots are coming out from the
lopped branches, whereas it is absent in most of the lopped trees. There is no visible affect on
the growth & health with reference to drying of trees of all the illicitly lopped trees. Only one
Sirus tree bearing marking number 55 in Jadla beat has been found to be dried up after illicit
lopping. The damages have been assessed for the lopping of the branches. It is pertinent to
mention that the market rates of green standing trees fixed for the year 2022-23 by Pr. Chief
Conservator of Forests (HoFF) HP Shimla vide letter No. Ft. 21-700/82(S) Vol. VIII dated
20/10/2022 has been taken into account while assessing the damages. It is to mention that the
value mention in the above referred letter is for the timber whereas to take a strict and stern
action against the defaulters and to send a strong message in the public the rates has been
used for the lopping of branches too. The assessment of damages is given as under:-

Name of | No, of No. of No. of Volume in | Market rates Assessed GST Total
Range ' trees branches logs M3 gtfandin ggreen Value 18, Amount
trees for the
year 2022-23
(In Amount
in (Rs.)/m3 :
| Amb [ 172 303 1014 22.321 12246/- 273343/- | 49202/- 322545
Bharwain | 29 84 0 -~ 9..762 | 12246i- 119545/- | 21519)- 141064
G.Total ] 201 387 1014 | 32.083 - 463609

3.
and the same is being sent to higher ups through CF Hamir

Yours faithfully, -
hbe /& s

SRR Divisional est Officer
Cuzw{ {/_2’2_3 y Una, Forest Division Una (HP)
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—=, ) ; Annexure
iy OFFICE OF - L-) 8
{ <o AN THE SUPERINTENDENT OF POLICE, )

DISTT. UNA HIMACHAL PRADESH

m E-mail: sp-una-hp@nic.in _
%ﬂg > Contact No:- 01975-226048 QT e e e

| :
No. :2023- JA] & - Dated:08/08/2023

To

The District Magistrate
Una, District Una (H.P.)

Subject:- 0.A. No. 372 of 2022- titled as Avinash
Vidhrohi Vs State of HP. |

Sir:
Kindly refer to your office letter No. 150-

153/ADC/LFA dated 24.05.2023, on the subject mentioned

above.
In this regard, it is submitted that the latest

Status Report in Case FIR No. 38/2022 dated 29.03.2022
registered at Police Station Gagret submitted by SHO Police

Station Gagret is send herewith for your kind perusal' and

further necessary action, please.

Encls: A/A /
Jen - - Superim% ent of police,
/G'DC/ F - Una, District Una (H.P)
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